\‘( mj(v
MQM mev ,.L

. 67 ?/{%v

A

\ h
(¢) S Kk . o
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL‘J”

CUTTACK BENCH, CUTTACK

bS

O-AnIT.Al/R-AuNocuucuon.unuru-llo-;o-u:’uou. sesioe uut"'1 99 b“

..)4

---1-j-#n‘l-”ﬂ-('-@-'l&}sﬁuﬂ.....‘..i@ L‘(L"}‘Z%.'. e Applicant (s )

Versus :
/(,L\,\‘Ln " }f /(wkk ../.C@.......Respondent(s)

} Oftice note as to
Sr. No | Date Orders action ( if any )

taken en order

\9:1) REGISTER . i
— s Doen U\T B
915 Regisira¥ /D/ '
1 R0.11.95 Hearqd Shri D.P.Dhalasamant, 2\;4
learned coungel for the petitioner. | A

The prayer in this%quﬁ's\h to quash _;i‘ oy @ PL@“‘M e )
the order under Annexure-A/3 being batau'kme VIS 19 = /AT P“L
in law. Annexure-A/3 speaks of an wﬂ P\(u ) ( thw"d‘
dppointment order of the applicant,
to join on 26.5.1995 and has been
asked to  continuetdB 20.11.1995
on & ly Wge basis. Against Relief
.1,Lau.ae of action dees not-arige |

the said appointment order.

Relief No.2 to direct
Respondgent No.3, i.e. Minager, Postalx
Printing Press to @llow the appllcdntv Pk oon
to cont inue in Group D labour post ti@.l %/
the work is available or regularised )
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in reguler post. ®k First of all t\ /Trc ﬁ ‘m?ﬂ /{,,’

there is no termindtion order or

there is no order refusing the i
applicant to continue. The employer |
is the fittest person to decide whetg(: \74
there is any work available or whether
there is any need to continue to emplyl.
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20.11.9L There are no vested rights as far as
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Counsel is present.

T e,
[ Shri Ashok

thecasual labourers with less thén
minimum prescribed period under the
Industrial Dispute Act are concerned.
Since the applicant has filed & repre-
sentation sk as stated by the learned
counsel for the applicant (Anmexure-4),
it is directed that Respondent No.3
shall dispose of the same within four

weeks from the date of receipt of &
copy of this order. Subject to this
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